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Heard shiki 3,1, Rath,learned |
counsel fer the Applicant and shri-s.s. Cstnds o
Mohanty, Learned Special Counsel for the| BN ¥\\*\Cf\'
&AL
respondents,In this OA the applicants | &¢ }gb a
2 ,g \g ~ ‘x\ = C\L\ k\\g
ha r for ashing th adation
ve prayed au ing e gradatio | SN ———
list and refixation of thelr seniority. *
n‘\ Learned Special counsel for the %2—/
\Yt\'ﬂ ' | \SJ\\'}\
o* respondents has filed a Memo after *
| SR
serving copy on the other side stating
|
that the subject matter mf this ‘
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applicatien has peen adjudicated by

the Ernakulam 3ench which has decided
in favour of the persons similarly

situated like the applicant, Against that
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order, appeal was carried to the Hon'olegh\\\\\_ G\“d) “\"\*QD

sc which has peen disposed of., copy of |
the order of the Hon'ble SC has also
oeen enclosed to the Meo,3asing on the
decisicn of the Hon'ble SC, the Department

authorities have also issued orders forj

4

re-drawing of senierity,Copy of the

alsc oeen enclosed to the MA and served

order of the Departmental Authorities have

on the learned counsel for the petitionerf,
In vied of this,learned counsel for the|
applicant submits that the OA has oecomL
infructueus, He further submits that the
grounds urged by applicantgin this @A
for refixing the seniority should de
taken note of by the Departmental
Authorities while redrawing the
seniority afresh,This 1is agreedn\jmby §
fncs!\_a: g
the learned counsel for the ; .In
view of this while disposing of the OA
with the consent of the parties for
ANSYL
having infructuous,we direct that
while redrawing the senierity list the

ground urged oy the petiticner5in this

oA should be taken note of Dby the
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Departmental authorities as agreed Dy the

learned Special Oii:ms 1 for the Respondents,
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